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THE CIIHATTISGARH NAGARTYA KSHESTRON KE- BWMIHIh' V Y I ~ K T I  
(PATTADHRITI ADHKAHON Kh PRADAN KlYA JANA (SANSHODHAN) 

ADHANIYAM, 2003 

An Act further to amend the Chlialtisgarh Nagariya Kshetron Kc Bhumil~in Vyakti 
(Pat1 adhriti ,Idhikaron ICa -Pradan Kiya Jana) Adhiniyam, 19W. 

Qe i~ enac~ed by [he Chharlisgarh Legisla~ure in the Firty-Tour~h ycar OTLIIC ltcpublic orIndia 
as fol lolvs :- 

1 .  ( 1 )  This Act may be cailed the Chhatlisgarh Nagariyn K jhc t r~n  Kc Bhumillin Vy akri Sllort ~itle end Corn- 

[Pa'atladhriti Adhikaron Ka hadoa Kiyn Jan?) (Sanshodhan) Vidhcyak, 2003 nlenccnlcnL- 

(No. 7 of 2003). 

(2) -11 shall come into force on such date on which tlx: Stalc Government may, 
by noti licalion i n  the uFficial Gazelle, appoint. 

1. In Sub-secrion ( 1  ! and (2) of Sccri~n 3 of rhc Chhattisgarl~ Na~ar i ya  Kshclron Kc Bhumihin Amendmu4 sf Src- 

Vyakli(PalmdhnriAdhjkaronKaPradanKiynl;lna)(Sa~shodhnn)Adh~niyam,1998(No.19 Li0n3(1)nnd(2)- 

of 1998) the lollowing Subseelion shall be substitutcd, namcly :- 

(i> I n  Sub-stchon ( 1 )  of Section 3 for wolds "31St May, 1998", Lhc words " 19th 
Novenr ber, 2002" shall bc substilurcd. 

(ii)  In Sub-scarion (2) 11f Section 3 for words "3 I sr hlay, 1998", the words " 191h 
Novctr~ber, 2002" shall be subsliru~ed. 

In Sub-sec~ion (2) a€ Section 4 01' 1l1c Chhauisgarh Nagariya Kshetron Ke Bl~urnihin Vynkli ~\mcndmcnt t)r Scc- 

(Patradliriu Adhikaron Ka ?radar. Kiya Jana) (Sanshodhan) Adhiniyam, I998 (No. 1 9 of lion (3. 

1998) [he fol lcwing Subsection shall bc subsrirulcd, namely :- 

GI In Sub-secdon (2) of Secrion 4 for words "31st May, 1998" d ~ e  words " 19h 
Novernbcr, 2002" shall be subsriruted. 
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CHI,IATTISGARH ACT

Q..lo. 5 of 2019)

THE CHHATTISGARH NAGARTYAKSHETRO KE BHOOMIHIN VYAKTI
(PATTADHRITI ADHIKARON KA PRADAN KIYAJANA) (SANSHODHAN)

ADHINIYAM,2OI9

An Act further to amend the Chhattisgarh Nagariya Kshetro Ke Bhoomihin Vyakti
(PattadhritiAdhikaron Ka Pradan Kiya Jana)Adhiniyam, 198,1(No. l5 of 1984).

Be it enacted by the Chhattisgarh Legislature in the Seventieth Year of the
Republic of India, as follows :-

short title, extent 1 (1) ThisActmaybecalled the Chhattisgarh Nagariya Kshetro Ke Bhoomihin
and
com m e n cemen t. Vyakti (Pattadhriti Adhikaron Ka Pradan Kiya Jana) (Sanshodhan) Adhiniyam,

2019.

(2) lt extends to the whole State of Chhattisgarh.

(3) It shall come into force from the date of its publication in the Official Gazete.

Amendment of 2. In Chhattisgarh Nagariya Kshetro Ke Bhoomihin [,akti (PattadhritiAdhikaron Ka Pradan
Section 2' Kiya Jana) Adhiniyam, 1984 (l.io. I 5 of 1984), (hereinafter referred to as the Principal

Act), clause (d-6) of Section 2 shall be omitted.

Amendment of 3. (l) In the Principal Act, in Section 3,-
Section 3.

(a) in sub-section ( 1) and (2), for the word and figures " l9th November,
2002" , the word and figures " 1 9th November, 20 I 8" shall be
substituted, respectively;

(b) in sub-section (2), in proviso, for the words "Rajbhogi cities", the
word "Raipur" shall be substituted;

(c) in sub-section (3), for the punctuation full stop ".", the punctuation
colon ":" shall be substituted; and

(d) after sub-section (3), the following shall be added, namely :-

"Provided further that lease-hold rights granted at any time over land
under occupation up to 1 9th day ofNovember, 2002 canbe transferred through
sub-lease rights, sale, gift and mortgage or other means and it can be made for
transfer or change of name in land records."

Insertion of New 4. In the Principal Act, after Section 3-A, the following shall be added, namely :-
Sections 3-8, 3-C
and 3-D' "3-8. Regularization.- Nohvithstanding anything contained in Section 3, if the

Authorised Officer finds that the land actually occupied by an occupier who
has been granted lease under the Act, is in excess of the settlernent originally



Bif,lqrEttqrrd, ftqis lrr{ zors 266 (3)

(a)

(b)

(c)

(d)

(e)

(0

made in his f'avour, then such excess land may also be settled and
such changed land-use may be regularized in his favour subject to
the lollowing conditions :-

Only such cases where the original lease was granted on or before
l9th day ofNovember, 2018 shall be entertained for relaxation under
this Section;

The excess land under occupation should not exceed fifty percent of
the original land settled;

In case the excess land under occupation is more than fifty percent of
the original land, the occupier will have to first clear the
encroachment on land in excess of fifty percent;

Such excess land must be contiguous to the original land;

The land use must not be violative of the .r...n-, Master Plan;

The rate to be charged for lease on the excess land being regularized
shall be as may be prescribed by rules;

In respect ofthe excess land being regularized under this Section, the
ceilings specified in proviso to sub-section (2) ofSection 3, shall be
increasedbyfiftypercent, namely, 1500 sft in placeof 1000 sft for
Nagar Panchayat towns, 1200 sft in place of 800 sft for Municipality
towns, 1050 sft in place of 700 sft for other Municipal Corporation
towns other than Raipur, and 900 sft in place of 600 sft for Raipur,
shall be applicable.

Renewal of Lease.- The lease rights shall be granted under this Act in
terms of rules framed under Section 6, for such period as the
Government may prescribe and on completion of the lease term, it
may be renewed for such further period and on such conditions as

may be prescribed in the rules framed under Section 6.

Restriction on Sale.- Notwithstanding anything to the contrary
contained in this Act, no person who has been granted lease over
land under this Act shall be entitled to transfer such land, in part or
in whole, before expiry often years from the date of grant of lease.
Procedure ofthe registration oftransfer shall be such as may be
prescribed :

provided that ifa person chooses to sell the land granted on
lease under this Act, he and/or his family shall forthwith forfeit all
eligibility for being granted lease over any other land at any time
thereafler.

Note - "Farnily" means husband, wife, dependent children and mother-
father"

(g)

3-C.

3-D.

Inthe Principal Act, in Section 4, in sub-section (2), for the word and figure "19th Amendment

November, 2002", the word and figures " l9th November, 20 I 8" shall be substituted. Section 'l-

6. In the Principal Act, in Section 6, for sub-section (l), for the following shall be Amendment of
substituted, namely '- section 6.

'(1) The State Govemment may make rules to carry out all or any of the purposes of
this Act including matters relating to premium and ground rent."
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CHHATTISGARH ACT

(No.12of 2019)

TTIE CHHAITISGARII NAGARIYAKSIIETRO KE BHOOMIHIN VYAKII
(PAITADI{RITI ADHIKARON KA PRADAN KIYA JANA) (SANSHODHAN)

ADHTNTYAM, 2019

An Act further to amend the Chhattisgarh Nagariya Kshetro ke Bhoomihin Vyakti
@attadhriti Adhikaron Ka Pradan Kiya Jana) Adhiniyam, l9g4 (No. 15 of l9g4).

Be it enacted by the Chhattisgarh Legislature in the Seventieth Year of the
Republic oflndia, as follows :-

l. (l) This Act may be called the Chhattisgarh Nagariya Kshetro Ke Bhoomihin Short titte, extent

$akti (PattadhritiAdhikmon Ka Pradan Kiya Jana) (Sanshodhan) Adhiniyan\ end

21lg. commencement.

@ It extends to the whole State of Chhattisgarh.

(3) It shall come into force from the date of its publication in the OffrcialGazette.

2. InChhattisgarhNagariya Kshetro Ke BhoomihinVyakti (Pattadhriti Adhikaron Ka Amendment to rhe
Pradan Kiya Jana) Adhiniyam, 1984 (No.15 of 1984), (hereinafter referredtoasthe preamble in the

PrincipalAct), in prdamble, after the words "leasehold rights on landless persons", Principal Act'

the words and punctuations "and in certain cases, conversion ofthe leasehold rights to
freehold rights" shall be inserted.

3. (l) In Section 2 of the Principal Act, after clause (a), the following shall be added, Amendment of
Section 2.namely:-

"(aa) *Bhumi Swami Rights" shall have the same meaning as defined under
Chhattisgarh Land Revenue Code,1959(No.20of 1959) and as

amended fromtime to time;"

4. In the PrincipalAct, after Section 3-D, the following shall be added, namely :- 
l1il3;Tl. 

New

'3-E. ConversionofleaseholdRightsto Bhumiswami Rights in Certain Cases.-
Notwithstanding anyhing contained contrary in this Act, on receiving the
application by the authorized officer from the person in possession of the land,
for this pu{pose, the leasehold rights may be converted in Bhumiswami rights
in favour of the applicant on such terms and conditions as may be prescribed
by the Government."

tarro,gwaur+wqrrfi,y${FEanrnrc&agunm,;rqr{r{g![-€arTrnigEaamr+rka - zop.




